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| TEM No. 2 Court No. 2 SECTION I I A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Crl.MP. 320/2000 IN
Crimnal Appeal No. 195/2001 Wth 320
SHANKAR MAHTO AND ANR. Appel | ant (s)
VERSUS

STATE OF BI HAR Respondent (s)

( Wth Appln(s). for bail )
Date : 11/02/2002 These Petitions were called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE G B. PATTANAI K
HON BLE MR JUSTI CE BRI JESH KUVAR

For Appellant (s)
M. Debasis M sra, Adv. (N. P.)

For Respondent (s)
M. B.B. Singh, Adv.(N.P.)

UPON hearing counsel the Court made the follow ng

ORDER
........ e e e N
. SP2
There is none to press the bail application even on
second call. We passed over the natter suo-nmpotu even when
there was no prayer.
The application for bail stands di sm ssed.
. SP1
(Y.P.Dhanija) (Suneet Bal a Shar na) @@
Court Master Court Master @@
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